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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 7 17 12024

IN THE MATTER OF

News Item titled "People Are Breathing In Cancer-Causing Chemicals in their cars

study find" appearing in NDTV.com dated 08.05.2024.

RBPLY ON BEHALF OF RESPO NO. 5. MINISTRY OF ROAD.

TRANSPORW

Most Respectfully Showeth :-

1. That the Instant Original Application No. 71712024, registered suo motu,

on the basis of the news item titled "People Are Breathing In

Cancer-Causing Chemicals in their cars study find" appearing in NDTV.com

dated 08.05.2024.

2. That the Hon'ble Tribunal has observed and examining the issue of presence

of cancer-causing chemicals in the cars. The issue has come up in the light

of the news report showing that 99Yo of the cars contained a flame retardant

called TCIPR which is being investigated as potential carcinogen. It further

involves the issue of use of two more flame retardants, TDCIPP and TCEP,

which are stated to be carcinogenic.

(susHiL KU$dAR GEEVA)
Under SecretarY

l'/inistrv of Road 1'ransport & HiEhways

Govt. of lndia, New Delhi'1
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3. That the Hon'ble Tribunal vide its order dated 12.09.2024 impleaded

answering respondent and issued notice to the answering respondents for

filing their response by way of an affrdavit.

4. That the role of the answering respondent is confined to notiffing rules and

regulations under the Central Motor Vehicles Rules, 1989, as per the

provisions contained in the Motor Vehicles Act, 1988. This Ministry remains

committed to ensure implementation of Motor Vehicles Act, 1988 and the

rules prescribed thereunder.

5. That as per Central Motor Vehicles Rules, 1989, the flammability

requirements apply to the following vehicles:

a. Type-II & Type-III Buses as perAIS 052 (Rev-l)

b. Sleeper Coaches as per AIS I l9 (Rev-l)

c. All CNG or LPG-fueled vehicles

6. That the relevant portion of the Rule of the Central Motor Vehicles Rules,

1989 are reiterated herein for the quick reference of this Hon'ble Tribunal:

i. As per Rule 125 of the Central Motor Vehicles Rules, 1989 as amended

from time to time deals with the Safety Belt, collapsible steering column,

auto dipper and paddy dash boards.

(6) On andfrom the lst day of October, 2007, the seats, their anchorages

and their head restraints for M2, M3, Nl, N2 and N3 Category of

vehicles, shall be in accordance with AIS : 023-2005, as amended from

time to time till the corresponding BIS specifications are notified under

the Bureau of Indian Standards Act, 1986 (63 of 1986)

(SUSHIL KUMAR GEEVA)
Under Secretarv

l/inistry of Road Transport & tiighways
Govt. of India, New Dethi.i

ru
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(7) On and after lst Octobe4 2014, the seats, their anchorqges and head

restraints for quadricycles shall be in accordance with the specifications

of vehicle Group B as specified in AIS 023:2005 as amendedfrom time to

time till the coruesponding BIS specifications are notified under the

Bureau of Indian Standards Act, 1986 (63 of 1986).

tt

11

I11.

As per AIS- 023 (Automotive Vehicles - Seats, their Anchorages and

Head Restraints for Passenger Vehicles of Categories L7, M2, M3 and

Goods Vehicles of Category N -Specifications) specifies the requirement

of the flammability.

4.2 The seat material in CNG or LPG fueled vehicles, shall comply with

flammability requirements qs per IS: I506I-2002.

As per Rule l25C of the Central Motor Vehicles Rules, 1989 deals with

the "Body building and approval".

"(l) On and after the lst day of Octoben 2014, the testing and approval

for body building of new models of buses with seating capacity of I3 or

more passengers excluding driver shall be in accordance with AIS:052

(Revision 1)-2008, as amendedfrom time to time, for vehicles mentioned

therein, titl the corresponding BIS specifications are notified under the

Bureau of Indian Standards Act, 1986 (63 of 1986)

(SUSHIL KUMAR GEEVA)
Under SecretarY

tulinistry of Road Transport & Highways

Govt. of tndia, New Delhi'1

o
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lv.

(5) On and after expiry of six months from the date of commencement of

the Central Motor Vehicles (l4th Amendment) Rules, 2016, the testing

and approval for body building of sleeper coaches shall be in accordance

with AIS-I19 (Rev.I):2016, as qmended from time to time, for vehicles

mentioned therein, till the corresponding Bureau of Indian Stondards

specifications are notified under the Bureau of Indian Standards Act,

te86 (63 of teB6)
,,,

As per AIS-052 (Rev l) (code of practice for bus body design and

approval) deals with buses with a seating capacity of 13 passengers or

above excluding the driver.

Table-3

7.0 : Flammability requirements for the foam & upholstery: As per IS

I5061:2002

(a

V As per AIS-119 (Rev. 1) (Specific Constructional Requirements for

Sleeper Coaches):

4. I 2 Flammability Requirements

4.12.1 Flammability requirements for the materials used in the

construction of Sleeper Coaches such as plywood, pad material,
o

to IL KUMAR GEEVA)
Under Secretarlt

l'/inistry of Roaciliansport & Ilighways

Govt. of lndia, New Delhi'1
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upholstery, curtains, ABS, flooring material, side lining material, etc.

shall be as per IS 15061 :2002, as amendedfrom time to time.

As per Rule 1158 of the Central Motor Vehicles Rules, 1989 deals with

the Mass emission standards for Compressed Natural Gas (CNG) or

Bio-Compressed Natural Gas (Bio-CNG) or Liquefied Natural Gas

(LNG) Driven Vehicles.

V1

v11

((

(II) For CNG or Bio-CNG or LNG dual fuel or dedicated dual fuel

vehicles having GVW above 3.5 T conversion by modification of engines

of in-use diesel vehicles,

test procedure and safety guidelines and code of practice for dual fuel or

dedicated dual fuel CNG or Bio-CNG or LNG vehicles, kit components

including installation thereof, shall be as per AIS-024 and

AIS-028(Rev.l)
))

As per AIS- 024 (Safety and Procedural Requirements for Type Approval

of Gaseous Fuelled Vehicles) mandates that the fire retardant material

conforms to FMVSS 302 for seat / upholstery/roof & side lining shall be

used in Gaseous Fuelled Vehicles (compressed natural gas systems when

used as either Dedicated / Bi-fuel/ Dual fuel / Dedicated dual fuel)

AIS-028 (Safety and Procedural Requirements for Type Approval of

Gaseous Fuelled Vehicles) mandates that the Fire retardant material

,###GEEVA)
Under Secretary

It/inistry r:f Road Transport & Highways

Govt. of lndia, New Delhi-1

viii
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ix

xl

xll.

conforms to FMVSS 302 for seat / upholstery/roof & side lining shall be

used.

As per Rule l15C of the Central Motor Vehicles Rules, 1989 deals with

the Mass emission standards for Liquefied Petroleum Gas driven

vehicles. The relevant portion is as under:

(5) For in-use BS 't/I gasoline vehicle of categories L, M and N with

Gross Vehicle Weight (GVW) less than 3.57

(b) Vehicles shall meet all the safety requirements as per AIS-025,

A15-026 & AIS-027 as applicable.

As per AIS-025 (Safety and Procedural Requirements for Dpe Approval

of LPG Operated Vehicles) mandates that the Fire retardant material

conforming to FMVSS 302 for seat/upholstery/roof & side lining shall be

used in the vehicles operated on LPG.

As per A15-026 (code of practice for the use of LPG fuel in internal

combustion engine to power 4-wheeled vehicles and heavy motor

vehicles) specifies the Flammability requirements shall be as per SAE

J369a class SENBR.

As per AIS- 027 (code of practice for use of LPG fuel in internal

combustion engine to power 2 &,3-wheeled vehicles) mandates that the

Fire retardant material conforming to FMVSS 302 for

seat/upholstery/roof & side lining shall be used in the vehicles operated

o

tt

x.

(sust-il1KUMAR GEEVA)
Under Secretary

!t/inistry of Road liansport & Highways
Govt. of lndia, New Delhi.l

on LPG
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xlll Further, it is submitted that 13:15061-2002 specifies the flammability

requirements for automotive applications. The standard specifies the

requirements of measurements of horizontal and vertical burning rate,

tests to determine the melting behavior of the material, etc. of interior

materials used in motor vehicles of category M3 carrying more than 22

passengers and urban use (city buses).

7. That there is no quantifiable data presently available regarding the

carcinogenicity or the specific usage of TCIPR TDCIPP, and TCEP in

vehicle components. Addressing these concerns requires a scientifically

robust approach. A comprehensive study, involving all relevant stakeholders

(such as Indian Council of Medical Research, Automotive Component

Manufacturers Association of India, etc), including regulatory bodies,

industry experts, and environmental scientists, is necessary to examine the

potential implications of these substances thoroughly. Copy of the Central

Motor Vehicles Rules, 1989, along with the associated standards, is annexed

herein as Annexure-I.

8. That the answering respondent will file

or directed by this Hon'ble Tribunal.

additional reply/affidavit if required
o

iviAR GEEVA)
Secretary

It/inistry of Road liansport & Highways

Govt. of inciia, New Delhi-1

GIGI.C.GEORGE

ADVOCAIE

STANDING COUNSEL(UOD

Through
Date: 02.01.2025

Place: New Delhi
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Fig 2:    

Pictorial illustrations for Restraint Systems   
 

   

  

Fig.2
B

 

 

Fig.2
A

 

 Fig.2
C

 

 
Fig.2

D
 

 

47
90


